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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A.No.105/2005.
Friday this the i18th day of February 2005.
CORAM:

HON’BLE MR.H.P.DAS, ADMINISTRATIVE MEMBER

Deepthi Sasidharan, D/o Sasidharan,

(Working as GDSBPM at Prakkulam Branch Post office,
Kollam District), residing at:

"Deepthi” Kadappakkada, Koliam-8. Applicant

(By Advocate Shri.P.A.Noor Muhammed)

vs.

1. The Chief Postmaster General,

' Kerala Postal Circle,
Thiruvananthapuram.

L . . .

2™ The Senior Superintendent of Post offices
Kollam. o

3. The Superintendent of Post Offices
Koliam Division, Kollam-1. Respondents

(By Advocate Mrs. Mariam Mathai, ACGSC)

The application having been heard on 18.2.2005,
the Tribunal on the same day delivered the following:

ORDER (Oral)

HON’BLE MR.H.P.DAS, ADMINISTRATIVE MEMBER

The applicant, Ms.Deepthi Sasidharan is working as Gramin
Dak Sevak Branch Postmaster at Prakkulam Branch Post Office,
Kol1am'Distrfct. she is aggrieved by the issue of notice at A-3
inviting appiications for provisional appointment to the post of
Gramin Dak Sevak Branch Postmaster at Prakkulam. Her contention
is that she herself is a provisional appointee and by the spirit
of rules as well as interpretation made by the Tribunal “a
provisional appointeé cannot be replaced by another provisional
appointee”. The respondents contend that the applicant was
appointed in a stop-gap arrangement in the place of an employee
who was put off duty and that she has not undergone a selection

process which is mandatory even for provisional appointment. The
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resoondents also contend that 1in resoonse to the A-3
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app11cant herself cou]d have offered her cand1dature and 1t would

not1ce the

have been cons1dered 1n the normal course. Learned oounse] ”for

the applicant states that the app11cant has also responded to .

th1s not1ce and has. made an app11cat1on.

2..  since it is an admitted fact that the applicant was

appointed on a stop-gap arrangement and not onéprovisiohalr

appointment, the dictum laid down that “a provisﬁonaﬁ appoinpee

cannot be replaced by another provisional apbointeé” wouldfnot

apply in this.case. Respondents are at liberty to £i11 up the

vacancy by a suitable provisional appointee. The applioant who ‘

has -submitted her candidature for con81derat1on i for thfs

provisional appo1ntment would be cons1dered a1ong w1th others 1f

she is otherwise e]1g1b1e keep1ng in mind the record of her adhoc

serv1ce pr1or to her oons1derat1on for prov1s1ona1 appo1ntment
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3. . 'With the above d1rect1ons the app11cat1on is d1sposed of

at the admission stage 1tse]f No costs.

(Copy of the order may be g1ven today 1tse]f)

Dated the 18th February 2005.

{.L. b. )S.»\_'
‘ . HPDAS
ADMINISTRATIVE MEMBER
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